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Mr. Deputy-Speaker: Has the hon. 
Member leave of the House to with-
draw the Bill? 
The Bill Wal, bll leave, withdrawn. 

Sir. the amendment that I am seek-
ing to move concerns article 228 of 
the Constitution. nus article reads 
as fol1ows: 
"Not withstanding anything in 
article 32, every High Court shall 
have power, throughout the terri-
tories in relation to which it exer-
cises jurisdiction, to issue to any 
person or authority. including in 
appropriate cases any Government 
within whose territories directions. 
orders or writs. including writ. 
in the nature of habeGl co'1*', 
mandamus, prohibition. quo tV4r-
ranto and C'l.'rttorari, or any of 
them, for the enforcement of any 
of the rights C'onferred by Part III 
and for any other purpoae." 

. \ 

Mr. DePUt1-Speak'" The hon. 
Member may  continue next time. 

11.12 hra. 

INTEGRATION OF SERVICES IN 
PUNJAB-
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.. (7) Nothing in this section 
shall be deemed to affect after the 
appointed day the operation of 
the provisions of Chapter I of Part 
XIV of the Constitution in relation 
to the determination of the condi-
tions of service of persons serving 
in connection with the affairs of 
the Union or any State: 

Provided that the conditions of 
service applicable immediatelY 
before the appointed day to the 
caSe of any person referred to in 
sub-section (1) or sub-section (2) 
shall not be varied to his disad-
ventuge except with the previous 
approval of the Central Govern-
ment. 

116 (1) Every person who im-
mediately before the appointed 
day is holding or discharging the 
duties of any post or office in con-
nection with the affairs of the 
Union or of an existing State in 
any area which on that day falls 
wtthin another existing State or 
a new State or a Union Territory 
shall. except where by virtue or in 
consequence of the provisions of 
this Act such post or office ceases 
to exist on that day, continue to 
hold the same poIlt or office in the 
other exlstin, State or new State 
or Union Territory in which such 
area il included on that day, and 
shall be deemed as from that day 
to haVe been duly appointed to 
such post or offtce by the Govern-
ment of, or other appropriate aut-
hority in, suCh State, or by the 
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Central Government or other ap-
propriate authority in such Union 
territory as the case may be." 
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"The grouping formula was, 
however, contrary to the decision 
of the two Chief Ministers that 
the posts of clerks, assistants, as-
sistants-in-charge deputy super-
intendents and superintendents in 
PEPSU were to be treated as 
equal to thOSe very posts in the 
Punjab." 

"All services from the post of 
a clerk to that of the gazetted 
superintendents and superinten-
dents were to be grouped to-
gether and their seniority was to 
be fixed according to their length 
of !lervice." 
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''The Central Advisory Commit-
tee did not approve of the method 
of fixing inter Be seniorty adopt-
ed by the State Government and 
.recOmmended that seniority 
should be fixed on the basis of 
the length of continuous service 
in the equated grade." 

~ t iflr. '~'1 lT~.t i~ <f>r 'f. ~1 "1 >fl 

~ ~T -r:r.r.T ~liT'~r ~fT'fTT ~ <iT tllif 
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"The Government of India ac-
cepted this recommendation and 
passed orders on that basi~ and 
also cancelled orders whiCh were 
passed on the recommendations of 
the State Advisory Committee," 

4' {;J ~~ 'f'T l T~ oft 'f.'r, -n 'fTm ~ f 'f. 
~ ~T ifT"f <f.t l1i r~ <iTt ;rt iTF1' ;rft 
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~ ~i; m q-l:Tf 'f.'?,"1 lPIT : 

"In view of answer to parts (b) 
and (c) given in the attached 
statement. action will be taken to 
work out the inter Ie seniority on 
the basi5 of the fonnu}a now 
agreed to after they have been ap-
proved by thp Central Advisory 
Committee. The principle general-
ly adopted in other States for ftx-
inl inter se seniority is conti-
nuous lenlth of llervice in the 
equated grade. 
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"The Central Government may 
at any time before or after the 
appointed day iive such directions 
to any State Government as may 
appear to it to be necessary for 
the purpose of livin, effect to 
the foregoing provisions of this 
Part and the State Govt'rnment 
shall comply with such direc_ 
tions." 
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"The Central Government ma)' 
by order establish one or more 
Advisory Committet.'S for the pur-
pose of allsisting it in regard t~ 

(a) the division and integration 
of the services among the new 
tate~ Rnd the States of Andhra 
Pradesh and Madras .... " 

ir't f.~ If.T ffl'~ ~ t ~ 111'( q 
.m ~~ ~ ~. 3f) ~~ pr m 
' ~ ~r .~ 'fT, ~ "') i{1r 
Q:RB'l!Tt ~ if ~ 1fi ~~  

~ '  f~ ~r .i~ if ~ ' mitf! it 1ft 
~ RlfT, ~ ~ qT f~ ~ m 
lit ~ Iff" -1fT (t Iff ~ it ~ 

• 
"The State Government pointed 

out their difficultil'll in ,ivin, 
effect to the orders paued on the 
basil of the recommendations of 
the Central Advisory Committee. 
The matter has sInce then been 
under dl.cullion for resolvin, 
the dilrerence. 01 opinion on thia 
point. An al~ formula hal now 
been evolvE'd." 

irfr '"'" it q m IftY wnft' ,. 
~ 'A  'A ~.f1l'lllT 'r ~  ~ 
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it; 'fl"l' f!«=l'lf ~'i 'T  q'\"r ~ ~ 1 ~ 

~ it Tof fW'«fT it; if sf~ 

.~~~~fi ;tn ro~ 

~~ it ~ 3IT;:R- If.l ~l To'f A;1n fifo 
'~ ~~ ~  ~ mT If.l 'iI''1'f;T11f 
rnit Jft~.(t ? 

~ m-~ t f1f ~ if; 3fT if,sf'4fT T 
it, ro ~  ' ~ it lfg li'r-r.:t If.l 
!Pffol fiI;tn flr. fm ~~ Ifft 
~ ~ q'tt " .111f if; ~ 1f  PfR 
'f1r ~ flJ1=!' "tlf.l t w fm pr '~ 

'1f~'n~~f; ~~ 

)nnrr it; 1~ ~' f ~ f1PrT t I 

~ ."""" "" I. f't;() Ill' ) 
If q; ~ mlJT I flr. ro IIiTt o:fft 
"ire) ~ It t ~ it ~ fIJi ~ 

it; ~l f :;;fA; fllf~eT q-lr ~~ it; q-lr ~ 
q'f1tltT ~ ~ ~T mt ~~ ~ ~;; 

tfT ;rlr ~f ~ I 

~~ ro ~ f ~T ..n !t t fm 
~ if,T ~f~~ it. q'R '~. ~T ~~p 
~ ~ ~  ~Jf ~ i tfT ,,)T If.T<'ft t I 

~T  q ~ ~; ;r ;n~ ~ f~ ~1iT 
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The MiDlster of ~ Ia tile KIa-
Istry or Dome ......... (Sbri DaWh 
Mr. Deputy-Speaker, Sir, my }>on. 
friend who has llponslred th.'I c1u-
cussion was needleuly ::ritical. 1'1<.1-tO· 
a certain extent, also, the iniormlltlon 
on which he built his cue WI:; rather 
inaccurate. The Govcrnm('nt c.t Inclla 
have some time boton" the r('orgmi-
sation laid down :our princlplt ~ tor 
the equation ot (~rvlces. and there-
after th!!'y have also laid down certain 
principles for the fixation 0' lienority 
in an eqWlt.ed ,rade. All theJe prin-
ciples were IIE1lt to the various Gov-
emmenlll. becau~ on 1-11-1856 the 
new re-organised Statn were to come 
into operation. 
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[Shri Datar] 

When this question was considered 
by the inter-State committee of the 
former PEPSU and the original Pun-
jab Governments, it is not that they 
only relied upon, what my hon. friend 
called, the cadre-cadre equality. That 
is not what they did. I would like to 
point out to my hon. friend that  that 
is how unfortunately, a situation 
arose which has created a lot of, what 
can I say, representations and incon-
venience also. 

The representative of the PEPSU 
Government, after agreeing to the 
first principle in general of cadre to 
cadre equality, also pointed out, 
secondly, the point with regard to the 
grouping of services. We agreed that 
there was a lot of reason in it. We 
laid that in a smaller State naturally 
the promotions were quicker and the 
cadre was smaller. Therefore, we 
agreed that we would consider the 
entire length of services in cases 
where the normal method of recruit-
ment was by promotion. 

I would like to tell my hon. friend 
that Government are fully seized of 
this problem. Government have before 
them a number of representaticms 
from the former PEPSU officers, and 
Government know what their repre-
Icntatiens arc. But, for the informa-
tion, or, rather the correction of what 
my hon. fl"iend has pointed out, I 
would say here that the inter-State 
committee, both at the officers' level 
as wdl as at the ministerial level-
that should be noted-considlTed both 
the ..,iews and evolved principles of 
mtf.'gration on an agreed basis. They 
have pointed out: 

"It was also de<.'ided. however. 
that in servin's wherf.' recrult-
mf'nt was normally d'me by pro-
motion from the sf.'rvices below, 
the sen iority list oC the pt'rsormel 
in IIU<'h services should be drawn 
up by grouping such Se"icl's." 

. Therefore, I would pOint out to the 
hon. Member that at the time when 
this particular more or less leneral 
IlIreement a~ come to between the 

representatives of the PEPSU and 
Punjab Governments, it is quite likely 
that the full implications of any such 
agreement, or in general of the group 
formula, might not have been realised 
at all. 

I would point out the general history 
as briefly as possible. After this par-
ticular agreement was before the 
Government of India, the whole 
matter was considered and Govern-
ment then tentatively pointed out to 
them that in as much as at n later 
stage under the States Reorganisation 
Act the matter has to come before the 
Government of India and a final 'iirec-
tive has to be issued by the Govern-
men t of India, therefore, Government 
would allow the various States con-
cerned upon any formula 
that they m;ght cDnsider proper. 
Under these circumstances, the re-
organised State of Punjab proceedf.'d 
on the assumption that there was a 
gent'ral agreement, so far as the 
grouping formula was concernoo. 
Thereafter, the Punjab Government 
issued what were known as Punjab 
Integrated Services Seniority Rules. 
They also were issued within some 
on~hs or a year after the re-organi-
sation and. thereaftf'r, the question of 
the ~enhrit  of the various officers 
was also taken into account. 

So far as grouping formula is con-
cenll'd, It is not as if this question 
aros(, onl.\' in Punjab and PEPSU; 
there wt're certain other States lll!lo. 
So far as the Government of India 
Wert' concerned, 'they agreed that, as 
far as pOSSible, to the fullest extent, 
there ought to be seniority on the basis 
of cadre to cadre. That is the view 
that the Government of India took. 
But, as I po'nted out, it was subject 
to an agreement between certain 
Statl'S. As I pointed out to my h(\n. 
friend at an earlier stale, here there 
was something like an agreement. I 
would not like to bind both the Gov-
ernments to a particular course uf 
action, but in as much u there wu 
some sort of an agreement, the roe-
oIlJanised Punjab Government pro-
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ceeded on the basis that the fonner 
PEPSU Government were also of the 
view that in suitable cases, especially 
when there was a promotion from a 
lower post to a higher post, the group-
ing fonnula might be taken into 
account. May I point out to the House 
that such promotion can be direct re-
cruitment or can be by promotion, 
and the agreement was to the effect 
that the avenues of promotion from a 
lower post to the higher post was in 
this manner, namely, by considering 
the seniority and other things, and not 
by direct recruitment'! That is how 
all this has started. and it would not 
be proper .... 

Slut Ram KrIsban Oupta: As there 
was no PEPSU Government, with 
whom was the agreement reached? 

Shrf Datu: With the Punjab Gov-
ment in which there were PEPSU 
officers as well. Let not the hon. 
Member needlessly blame the pregent 
Punjab Government. Under the pre-
sent re-organised Punjab Government, 
there have been some officers of the 
fonner PEPSU state who have been 
dealing with the quest;on of !!eniority. 
I would not mention their names but 
I would point out that this is how the 
grouping fonnula came Into operation. 

Subsequently when the matter came 
up before the State Advisory Com-
mittee, so far as the non-gazetted ser-
vants were concerned they also did 
not go into the propriety of this. They 
only wanted to know whether the 
fonnula was correctly passed and used 
in a pa~lar C8!III!. Thereafter there 
were certain appeals. 'nt~e appeal!! 
could not be entertained on account 
of the fact that prima f~ they were 
according to the State integration 
rules. 

We also have a Central Advisory 
Board, as the House is aware. When 
thill matter in respect of the gazetted 
or higher offtcer.I went before the 
Central Advbory Board not onJy In 
respec:i of Punjab but in respect of 
other States also, the Central Advi-
sory Board took the view that any 
other formula than that of cadrt' to 
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cadre equation would not be proper. 
Therefore, they rejected what you can 
call the grouping fannula so tar as 
the cases before them were concern-
ed. This was after the appeals .,.mst 
the decision of the Punjab Govern-
ment on the advice of the State Advi-
sory Board had been dispoaed at. 
Then an anomaly arOSe, namely, 
that in certain cases the groupln, for-
mula had been followed and in other 
cases and 80 far as the rest. of India 
also was concerned, the common tOl'-
mula had been followed. 'l11at waa 
why the Govenunent at India them-
selves took up this queetlon. We re-
ceived a number of representations 
from former PEPSU offtcer.r also. 
Thereafter there wu a 101\.1 di8CUS-
!lion. We are extremely anxious to 
see that the rlghta that the _!Vlcet 
have, either In the States or In the 
Centre to the extent that the Centre 
C011les into operation, are always lBIe-
guarded. Therefore, we wrote to the 
Punjab Government polntln, out the 
difficulties as alao the anomalies in the 
position. After that we had a meetin, 
which went on for two or thJoef' dayw 
bi-tween the State's oIftcers and the 
Central Government's offtcen. Th-
whole matter was diBeussed fully. I 
might Infonn my hon. frtend. that 
there the otftcen, some ot them, no 
attended were also from fonner 
PEPSU State and the interests of 
PEPSU offtcers e~ also taken Into 
account because It was their repre-
sentation that their seniority had been • 
~. It. for namplf' , there was 

gotnc to be II. cadre to cadre seniority 
then naturally th(!y mirht not "ave 
lost to the extent that th(!y have done. 
But by the operation of the grouping 
formula. It III tru~ my hon 
friend I.J justl1l«l In eomplalntng-
that there were certain cues where 
senior afftcers in PEPBU lot their 
~or t  below certain junior oftIceJ'II 
in the PtmJ8b State. Certa.ln D!JJh1ct 
Judges. for exampJe. In PEPSU were 
placeod under Subnrdtnat. Judges. 'ntf. 
is the cue In a number of other df'-
partmenb. 'ftterefore, Ooverrunent 
had to COMIder thf' matter .. CIIl'e-
tully .. ~le. On h one hand. 
tht' poIIItinn was that there was '"'""' 
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sort of an agreement on behalf en 
the representatives of former PEPSU 
Government which naturally induced 
the present Punjab Government to '0 on with the implementation of thi~ 
grouping formula and, on the other 
hand, it was also represented very 
strongly to us !.hat a number ('f 
PEPSU officers had suffered in their 
seniority and that considerable harn-
ship jf not even injustice had been 
done to them. 

It was under these circumstances 
that theRe opposing views had to be' 
fully recognised. '!'he interest of jus-
tice has always to prevail with IF 

because ultimately under a rtiele J J 5 
rIf. the Constitution we are responsible 
for settling this qUAstion and under 
article 117 it ill open to us to send " 
directive to the State Government 
But, fortunately, after the recent COIl-
ference held in February and Marc!'!, 
itt was found that both thl' groups 
agreed that some changes should m' 
made. An agreed compromise for-
mula, on behalf of the Punjab Stat., 
Which reflected, may I point cut to 
my hon. friend, the views of both the 
Punjab oftIcers all also of the forme! 
PEPSU officers was evolved. My hon. 
friend the other day as also today 
wanted to know the details of thi~ 

formula. It is rather premature lor 
me at thds stage to dblClose them. But 
that formula has the support not only 
of the Punjab oftlcers, but also thr 
former PEPSU officers. Let us try 
to remedy the evil; let us try to mW-
gat&; II not completely eradicate, thf' 
evil. Let us not malnta.in this regional 
idea of former PEPStT officen and 
Punjab offtcen. WI' have tf) consider 
all of them as thf! offteers of one Stnh 
and on this basis a common tormula 
hu bt-en evol~. I am very happy 
that "hI' Punjab Government reftect-
ing, as I pointf'd out. the views of both 
tb@ omeen. have f'volved II formula 
whkh i!t fairly equitable. 

The complaints whlC'h 1he hon. 
Member voiced have been before Gov-
t"mml'nt. Government are anldoull to 
do full ju.'1tiee to all nK'h complaints 
'n ~~' want to remove all eomplaints 

to the extent possible. Now an ".greeD 
formula between the Central Govern-
ment and the Punjaib Government i! 
before the Central Advisory Board. 
After their advice is received, Gov-
ernment will take necessary action 
and as I pointed out in my reply, if 
some reconsideration of the order 
already passed becomes necessary in 
the light of the compromise a r~e  

formula, that also will surely be done. 
Therefore. I would point out to my 
hon. friend that he should not ask 
me at this stage b disclose the details 
of this agreement which hilS, as I snid 
the support of the State Governml'nt. 
reuecting both the views, and also the 
Central Government. We have sen! 
it to the Central Advisory Board and 
they will also, I hope agree with this. 
As soon as they agree and expre"s 
their opinion, Government will tal:e 
n( ces~ar  steps so far as the various 
representations that are before Gov-
ernment are concerned. Government 
will also consider whether there is 
any need for a reconsideration of the 
order that has already been passed. 
Thus. I would point out to my hon. 
friend that Government are fully 
seized of this problem. Government 
know the views of the variou.'I sec-
tiol1.'1. I would not point out the pros 
and cons of both the vi~ hat the 
Punjab officers' case was and what the 
former PEPSU officers' case was. That 
is all of academic interest only, espe-
cially when happily both tht' States 
have been fully reorganlaed. 

So far as PEPSU is concerned. there 
has been reorganisation twice: first we 
had the PEPSU State round about 
1947-48; then PEPSU remained a Part 
B Statt' for a few years till 1-10-1958; 
then it has been merged in the 
'Punjab; ultbnately the whole area has 
become Punjab. Thus you will ftnd 
that whatever is nf't'e9sary, whatever 
is equitablE" "'"ill !l'\lI"t'ly bf. done by the 
Central Government. because, und6' 
the tat~ Reorganisation Act. it ~ 

the Centre's ~ libi1it  and the 
Ceontre are fully aliVl' to thl" problem 
and th~ will takE" proper lIteps al 
f"lIrly a!I possible. 




